Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 19/08/2026

(2022) 01 KAR CK 0023
In the Karnataka High Court
Case No : Writ Petition No. 699 Of 2022 (GM-RES-PIL)

Shambhulingesh R APPELLANT
Vs
State Of Karnataka & Others RESPONDENT

Date of Decision : 17-01-2022

Acts Referred:

Citation : (2022) 01 KAR CK 0023

Hon'ble Judges : Ritu Raj Awasthi, CJ;Suraj Govindaraj, ]
Bench : Division Bench

Advocate : Satish T S, S Rajashekar

Final Decision : Disposed Of

Judgement

Suraj Govindaraj, ]
1. This writ petition has been filed seeking for the following reliefs:

a??A. Issue a Writ in the nature of Mandamus or any other writ or any order or
direction to the Respondent No. 1 to 2, in manner to restrain all type

of political rallies, public gatherings, dharans, protest including to restrain the a??
Mekedatu Padayatraa? with the theme a??Namma Neeru Namma

Hakkua? during the pendency and operational of the notification in RD.158 TNR
202 and 04.01.2022 passed invoking the Disaster Management Act

2005.

B. issue a Writ of nature of Mandamus to take preventive and coercive steps by
the Respondents to implement the notification in RD.158 TNR 202

and 04.01.2022 passed invoking the Disaster Management Act 2005.

C. Pass such other and incidental order/s as may be appropriate under the facts
and circumstances of the present case.a??
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2. Learned counsel for the petitioner submits that the reliefs sought in the
present petition are covered by the order dated 14.01.2022 passed by this

Court in W.P.N0.518/2022.

3. The writ petition is disposed of in terms of the order dated 14.01.2022 passed
by this Court in W.P.N0.518/2022.
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